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THE KERALA STATE HIGHF.R EDUCATION COUNCIL
o (AMENDMENT) ORDINANCE 2018 -

. Promulgated by the G.ovemor of Kerala in the Sixty-ninth'fcar
of the Republic of India; |

'__A}v;-
| _.__ORDINANCIE'
10 _a}nend fke"Kérala‘_ State Hiéker‘_ Eﬁuca{ion Coum:d Act, 2&07.
| Pmamble —WHEREAs; fhé "Kera.ia State Higher Education Céimcil

: (Amendment) Ordmance. 2017 (13 of 2017) was promulgated by the
Govemor of Kerala on the 5th day of July, 2017

AND WHEREAS, a Blll to replace the sald Ordmance by an Act
~ of the State Leglslature could not be mtmduced in, and passed by ‘the
- chlslanve Assembly of the State of Kerala, durmg ns session whlch
commenced on the 7th day of Augusl 2017 and mded on the 24th day _'
of August, 2017; -

AND Wnsgﬁas, in order to keep alive the prbVisions of the said
Ordihance. the Kerala. State Highel" Education Council (Ameridnienl)
-Ordmance, 2017 (20 of 2017) was promulgated by the Govemor'.
' -of Kerala on the l(nh day of Seplember 201‘?
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~ Anp WHEREAS, a Bill o replaoe Ordmance No. 20 of 2017 by an Act_' .
ot‘ the State Legxslature could not be introduced in, and passed by, the -

_ Legislative Assembly of the State of l(erala in its session which e

‘commenced on the 9th day of November 2017 and ended on the

same day; -

~ AND ._WHE_REAS, in order to keep alive the _previsions of the said

“Ordinance, the Kefela State Higher Education Council (Amendment). -

Ordinance, 2017 (37 of 2017) was promulgated by the Govemor of -

Kerala on the 21st day of December 2017;

AND WHEREAS,aBlllmreplaceOrdmmweNo 37 of2017byanAct'

~ of the State Legislature was pubhshed as Bill No. 90 of 14th Kerala
' LeglslatweAssemblyandthesamecwldnotbemuoduoedm.andpassed .

by, the Legnslatwe Assembly in its session whlch commcnced on the .

- .22nd day ot‘Janua:y 2018 and ended on the 7th day ofFebruary 2018 o

AND WHEREAS, in order to keep alive the. provnsnons of the said

| _ Ordmance. the Kerala State Higher Educanon Councnl (Amendment)'

Ordlnance, 2018 (14 of 2018) was promulgaled by the Govemor of
Kerala on the 12th day of Fehruary 2018;

ANDWHERI‘:‘AS aBllltoreplaeethesaldOrdmamebyanActofthe

:State Legislature was published as Bill No. 119 of 14th Kerala Legislative
] Assembly and the same could not be mtmduced in, and passed by, the _
- Legislative Assembly during. 1ts sesslon which commenced on the 26th day |

of February 2018 and ended on the 4th day oprnl 2018;




AND thEREAs, under sub-clause (a) of clause (2) of Article 21> of
| the Constitution of India, the Keral_a State Higher Education Council
 (Amendment) Ordinance, 2018 (14 of 2018) will cease to operate on the
9th day oprnl 2018; o

AND WHEREAS, difficulties thl arise if the prov1snons of the said

'Ordtnance are not kept alive; ' o o

AND WHEREAS, the Legislative Assembly of the State of Kerala is
not in session and the Govemor of K.erala is satisfied that circumstances

" exist which render it necessary for him to take 1mmedtatc ‘action;

~ Now, THEREFORE, in. exercise of the powers conferred by clause (1)
of Amcle 213 of the Constitution of India, the Governor of Kerala is

pleased [ pmmulgate the followmg Ordtnance —

1. Short title and commencement —(l) This Ordinance may
be called the Kerala State Htgher Educatton Ccunctl (Amendment)
_ O_rdmance. 2018.. '

. 2) It shall-be. dee_med to have cotne,int_o' fo-_rce on the
'Sth day of July, 2017. | -

2. Act 22 of 2007 m_be temporardy amended. —Durmg the period .
of operatlon of this Ordinance, the Kerala State Higher Education Councit
© Act, 2007 (22 of 2007) (hereinafier referred to as the principal Act) shall

have effect subject to the amendments specified in secticn__s 3 to 18.
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'_jﬁ" 3. Amendmeni of the ﬁfeamble._;ln the p;_incipal 'Act,l in the
* preamble, in the first p.ara'grhph,' for the word_"ekberts”, the words and
symbol “experts, students"'-sl'lall be suBstiluted | '
4 Substitution of certain expressmm by certain other
_ expmss:ons —In the pnncnpal Act, for the words Adwsory Councnl”
“Executive Council” and “Govermng Council”, wherever they oceur, the '
words “Advnsory Body” “Exeeutwc Body” ‘and “Govemning Body” shall,
nespecnvely, be substituted: - | -

5. Amendmem of section 2.—In section 2 of lhe principal Act, after _
clause (s) the followmg clause shall be mserted namely— '

“(sa) “RUSA” means the Rashtnya Uchchatar Shiksha Abhiyan,

a o_entrally sponsoted sc_:l_leme for_ higher education;”, -
6. Amendmem of seétion 4.—In section 4 of the brihcipal 'Ac_!,——.

(i) in sub-section (l) for clause @), the following clause shall be
subsntuled, namely — '

“(a) to render advice to the Govenmlent _Universities, colleges -
and other institutions of hlgher education in the State in matters of access,

- equity and academic quallty,”,

(i) in sub-sectlon (2) aﬂer clause (y), the followmg clauses shall
be inserted, namely——- o
“(z) conduct ,longitudinel studies to uhderstand the impact ef '

student learning;



(za) promote and integrate relevant mdlgenous kncwledg_

: '_ systems in the. State hlgher educaucn system.

~ (2b) evolve progra:_nr_nes to improve ACCess .cf diffcrcnlly ab_led
“students to higher education;- ' '
(2c) collaborate with the chemment'in the implementation of
RUSA and similar centrally sponsoued schemes and other central sector
schemes within the State; -

(zd) evolve common acadcmic guidelines for Univei'sities in the
'Slate for mutual recogmuon approval or cqualtzatlon of academtc

mgrammcs or areas of studles and nomenclature thereof;

(ze) evolve common academnc gu:delmes for Umversttles in the

_ Slate for recognition, approval or equahzatlon of academic programmes or

. areas of: studlcs and nomenciature thercof of varmus programmes

conducted by Universities or hlgher education mstltuuons cutstde the State
and outmde the country;
(zf) facilitatc the dissemination of knowledge on higher education

1o target audience through electronic and print media.”. '

7, Amendment of section S.—In section 5 of the principal Act, afier
: sub-s‘.ect_ion (3), the following sub-section shall be inserted, namely:—

| “(4)‘Th_e Patron may refer any matter relating to higher education :
and highe_r'educaticne_l' institutions s he deems fit, for the expert opinion

_of the Council.”. '




8. Amendment of sect:on 6—1In section 6 of the pnncnpal Act, after
sub-secnon (3), the followmg sub-secnon shall be mserted, namely—- ;

“(4) The Visitor may refer any matter re!atmg to hlgher education
andhlghcreducanqnal institutions, as he deems fit, fortheexpenoplmon .
of the Council. » ’

9. Amendmem"of section 9.—In section 9 of the principal Act, in

_ _sub-sectlon (3), aﬂer the words “as may be prescnbed” the words ‘or -
' delcgaled from time to time by the Vice-Chairman” shall be msenecl

R {2 Amendmem of secn'on 10 ~In section 10 of the principal Act in
. ~ sub-section (4), after the words “as may be prescr:bed” the words
" “or delegated from time to time by the Vice-Chairman” shall be inserted. s

_ il. Amendmem of section- h' -—ln secllon ll of the pnnclpal Act, in |
' sub-sectlon (2)— ' :

_ (i) after the. words “shall be reconstltuted”, the word
| “s:multaneousl * shall be mserted, ' '

(ii) in the proviso, for the wo:ds ‘shall oonnnuc 10 be in oﬂice for
a further period .of six months or (ill their reconsututlon, whichever is
earlier”, the words “shall continue to hold oﬂ'lce till their- wconsntunon
shall be subsututed -

12. Amendmem of secuon 12—In section 12 of the prmcnpal Act,— -
(i) for :tem (k) the followmg jitem_ shall be subsututed namely— |

_ (k) one Vicq-Chanccllor of a Umverslty outside the State of -
Kerala establlshed by an Act of another State, nominated by lhe '
Govemment A .
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(ii) after item (ab),-'the_following_items‘ shall be inserted,
namely:— ' '

“fac) one Chairman or Vice-Chairman of a State Higher

Education Council outside the State of Kerala, nominated by the

" Government;

* (ad) one Vice-Ch.ancellor of a Central. l_.lniversity'omside the

State, nominated by the Government.".

13. Amendment of section 14.—In section 14 of the principal Act,
- after item (r) the followmg items shall be mserted namely:—

“(s) one nominee of the Mnmstry of Human Resources

Development, Govemmem of . Indla, not below the rank of a
Jomt Secretary. '

() State Projeet Director RUSA

(u) one, Pnnclpal of an afﬁhaxed college. nommatcd by the B

. Govemment

(v) one non—teachmg statf member of a Unwersny or College
: nommated by the Government -

14, Amendmem of section 15.—1In section 15 of the pnnclpal Act,
in clause (k),— '

(i) after the Words “1t shall meet”, thc words *at léast twice a
- year and” shall be msened '

(u) the words “prowded that 1t shall meet at least twice a year”
shall be omitted. o :

=
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15. Amendment of .sectt_;on 17.—In sectioh 17 of the .prineipal .Act,' '
for clatlse (c), the following clause shall be substituted, qamely:'—w_ _
"‘(c) it shall nqmir_late__one'ef its members o the Academic
Council of each University.”. |
. 16. Amendment of section 20.—In section 20 of the‘ prmc1pal Act, in
* sub-section (1), in the first proviso, the. wofd_s “for a further period of
 six mionthsor” and the words “whichever is carlier” shall be omitted. -

17 Amendment of section 25, —In section 25 of the principal Act, in '

'_ sub section (1), afier the words “the. Umvemtty Grants Connmsswn” the

word ‘RUSA” shall be_mserted

18 Spec:al prows:on ‘relating to exs.stmg Governing Cauncd —
Notwnthstandmg anything contained in the principal Act o and from the

date of commencement of the Kerala State Higher Educatlon Council |

- (Amendment) Ordlnance, 2017 (13 of 20!7), the ex1stmg Govermng -

Council shall stand dissolved and all the members of the said Govermng.
.. Council shall be deemed to have vacated their offices as such on such
~ dissofution.
19 Repeal and savmg —(1) The Kerala State ngher Educatlon
.Councll {Amendment) Ordmance, 2018 (14 of 2018) is heneby repealed

33 ISZMZOI&S-!S
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@ Notwithstanding such repeal, anything done or deemed to
have been done or any action taken or deemed to have been taken under -

- the principal Act as amended by the said Ordinance shall be deemed to -

- have been done or taken under the prmcnpal Act as amended by thls'
: Onclmance ' '

P SATHASIVAM,
GO VERN OR.
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